Government of India
Ministry of Consumer Affairs, Food and Public Distribution
Department of Consumer Affairs

LOK SABHA
UNSTARRED QUESTION NO. 2506
TO BE ANSWERED ON 03.12.2019

AMENDMENT IN CONSUMER PROTECTION ACT
2506. SHRI P.K. KUNHALIKUTTY:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

ST W, el iR grdeiae faaver 93 be pleased to state:

@ whether the Government is having any proposal to amend the existing Consumer Protection
Act, 1986 since the existing provisions cannot tackle the misleading advertisements and
consumer redressal mechanism:;

(b) if so, the details thereof and if not, the reasons therefor; and

(©) whether the Government is considering to appoint Central Consumer Protection Authority
with executive powers, if so, the details thereof?

ANSWER

SUNITAT A1, @ 3R Aaei=ie faaRor I §3)
(37 ST ETRY JIERME)

THE MINISTER OF STATE
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(SHRI DANVE RAOSAHEB DADARAO)

(a) to (c) : The Consumer Protection Act, 2019 was notified on 9" August, 2019 to replace the
existing Consumer Protection Act, 1986. The Consumer Protection Act, 2019 provides for
establishment of an executive agency to be called the “Central Consumer Protection Authority” to
regulate matters relating to violation of rights of consumers, unfair trade practices and false or
misleading advertisements which are prejudicial to the interests of consumers and to promote,

protect and enforce the rights of consumers as a class.
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